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[Shri Amolakh Chand.]
When this matter was brought to
-the notice of the Law Ministry in May,

or June, may I know why they were |

sleeping over this matter till the 20th
August 19597

Mgr. DEPUTY CHAIRMAN: It has
come before the Lok Sabha and then

here.

Sart AMOLAKH CHAND: No, Sir,
this Bill was introduced in this House.
If Mr. Deputy Chairman says like this,
I have nothing to say.

Mr. DEPUTY CHAIRMAN: The
‘Bill has to be drafted. '

Sart A. K. SEN: In this particular
-matter, the Government of Burma
was also involved. In the particular
case just before the Supreme Court,
if anything is recovered from the
attached property, quite a part of it
-will go to the Burma Government.

When the decision was given by the
Supreme Court the matter was refer-
red by the Punjab Government to the

. Government of India who at once got
in touch with the Government of
Burma and the Government of Burma
made some representations also in the
matter. Then the matter was con-
sidered; the Ministry alone cannot
. decide the law as everybody knows.
We have, first of all, to put it before
the Cabinet and get its sanction, It
is only after a decision by the Cabinet
that a Bill can be brought. I think
after the Supreme Court judgment the
pace has been quite quick; I wish it
had been a little quicker after the
commencement of the Constitution as
the hon. Member there pointed out.

Mr. DEPUTY CHAIRMAN: The
- question is:

“That the Bill be gassed.”

The motion was adopted.

[ RAJYA SABHA ]
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THE OIL AND NATURAL GAS COM-
MISSION BILL, 1959

Tue MINISTER or MINES anp OIL
(Serr K. D. MALAVIYA): Sir, I
move: ~

“That the Bill to provide for the
establishment of a Commission for
the development of petroleum re-
sources and the production and sale
of petroleum and petroleum pro-
ducts produced by it and for matters
connected therewith, as passed by
the Lok Sabha, be taken into con-
sideration.”

While moving for consideration, Sir,
I would like to say a few words
about this Bill. We seek to entrust
the present Oil and Natural Gas Com-
mission, which is a Department of the
Government, with more powers to
function. Sir, by experience it has
been found out by wus that when we
have to function under the limitations
of a Ministry, the special peculiarities
of oil exploration prevent us from
functioning in that efficient way as is
absolutely necessary for discovering
oil. We tried our level best to work
under the Ministry for three years and
we found that we had to compete with
international explorers and over and
above that, in view of the urgent
necessity of discovering oil and the
pressing need for producing indi-
genous crude oil in our own country,
we found we must expedite the whole
process. Right from the very begin-
ning to learn the technique of
oil exploration, to apply that
technique to do the job, to
develop relations with those from
whom we are seeking assistance
and then to implement the schemes in
a business like way, all these necessi-
tated a little rethinking on our part
and we thought that some more
powers should be conferred on the Oil
and Natural Gas Commission and the
present  departmental Commission
should be converted into a statutory
corporation so that we may be able to
function more expeditiously.

Sir, I would like now to state the
facts as they are with regard
to oil. We are consuming about 5
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million tons of crude oil in terms of
petroleum products now and almost
the entire quantity except about 400,000
to 500,000 tons is being imported from
abroad. We are spending about Rs. 100
crores in foreign exchange to im-
port it in order to cope with the
demands of our expanding economy.
As years roll by, we find that our con-
sumption of petroleum products is
increasing. Previously the consump-
tion was increasing rather slowly;
there was only perhaps 4 to 5 per cent
increase per annum. Now, according
to latest international experts perhaps
it is increasing at the rate of 10 per
cent. I will quote a very big oil
expert who says that the demand for
petroleum fuels in the world outside
North America is currently increas-
ing at about 8 per cent a year; in
South East Asia it is running at about
this level and in India it is somewhat
higher; perhaps as high as 10 per cent
per annum. Oil and gas already supply
half the world’s needs of energy and
the proportion is increaging. I do not
know whether we can subscribe to
this view that our petroleum consump-
tion is increasing at the rate of 10 per
cent. But even if it is a little less, say,
8 per cent which is the average figure
in many countries, that means that in
less than about 12 years’ time our
consumption will be doubled. At
this rate we cannot import petroleum
products., We have therefore no alter-
‘native but to apply our energies in a
very serious and urgent manner to
discover our own oil in the country. It

was with that object in view
that the Government started
the Oil and Natural Gas Commission
and  the achievements of the

Commission within the 1last two or
three years are not by any means bad.
. We have been encouraged in the past
by both Houses and this encourage-
ment has been a source of great in-
spiration to the great army of workers
of the Commission to go forward in
their work. Nevertheless, 1 would
like to state that we have still to go
far in learning the technique and
making progress in order to be at par
with some of the experienced oil ex-
plorers of the world. We have to
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learn the technique from them; we

;‘ have yet to attain their accu-
mulated experience and we have
also to get a little more insight
into the economics of oil busi-
ness, whether it is exploration,
or production of crude oil or
the processing of the crude oil,

or transportation and distribution. All
this is an integrated technique which
we are trying our level best to learn.
Prior to this venture, that is, before
1954, the Government had no know-
ledge nor was it known to any of our
countrymen in any of its aspects. The
entire know-how is foreign and we
had—and we have still by and large—
to depend on the technicians from the
West to learn everything about this.
However, ever since the Oil and Natu-
ral Gas Commission started function-
ing, we have learnt something about
it. For instance, we know now more
or less the entire technique of oil
exploration and I am glad to inform
the House that in many aspects of oil
exploration our boys have done very
well. During these three years of our
activities we have discovered about 10
or 12 possible oil structures in the
country. We are working on three or
four more and we hope that in the
next three or four months we shall be
able to demarcate or get an idea of
about 15 or 16 possible oil structures
where we have to search 'more intensi-
vely for oil. As the House is aware, we
have discovered some gas in Jwala-
mukhi and some oil in Cambay. In the
Cambay region we are hopeful of some
more possible areas. All this has been
. done wholly by the technicians of the
. 0Oil and Natural Gas Commission
assisted by the tfechnicians of the
Soviet Union to whom we are very
grateful both for the help given by
their technicians and for the equip-
ment that we have received from them.
Now, unless the Oil and Natural Gas
Commission gets a little more power
to function, it will not be possible for
us to expedite that process which we
all wish to do.

This controversy of private and pub-
lic sector o0il had been raised off and
f on in certain guarters and in certain
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sections of the press a criticism was
also levelled against some of our
activity. It was said that perhaps we
were making pretentious statements
and putting exaggerated pictures
before the country of cil discovery. I
am not aware of any statement having
ever been made by the Government
or by me in my capacity as a Minis-
ter in the Government which could
have been construed as in any way an
exaggerated picture of what has been
done by us. I saw the copies of all
those statements which have been
made and I can state here with a sense
of responsibility that whenewver gas or
oil has been discovered, or the possi-
bility of gas or oil has been indicated
by our work, we have correctly
reported to the country and to the
House and technologically there could
be no criticism levelled against us for
any word that was used in our state-
ment. The oil world knows what we
have achieved. I never mince mat-
ters. I said it then and I say it now
that we have still to go a very long
way, we have still to learn many
things. We have made mistakes and
we are likely to make many more
mistakes, which would give us some
lessons and an insight into our very
difficult and hazardous work of oil
exploration. If our work has been
slow, it is not on account of any avoid-
able mistake, but because either the
mistakes have been unavoidable or
it is in the very nature of the task
that the whole process of discovery
and production of crude oil is slow.
There have been cases of 0il explorers
who have taken a decade and more
than a decade to discover an oil field.
Ten, twelve or fifteen years have been
spent in establishing and producing
oil from a particular field. Tons of
money have been spent not only by
one company, but after a series of
failures new companies have been set
up and then they have succeeded in
producing oil or discovering oil. In
our country, some of the most top-
ranking experts, technicians and oil
explorers are searching for oil. Un-
fortunately we are all disappointed,
not on account of their inability to do
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all that they could, but the fact
remains that oil has not been dis-
covered in certain areas, although
much more experienced and skilled
people were busy in searching for oil.
Therefore, failure to find or locate an
oil field or oil does not indicate
necessarily that we have been slow in
our work. On the contrary, in three
years' time we have achieved some-
thing. Our first drill in the public
sector fortunately—and the credit
goes to our workers—led us to the
discovery of gas in Jwalamukhi. Our
second drill in Hoshiarpur did not
succeed in finding any oil or gas
although we got some valuable infor-
mation about that area in the Pun-
jab. So far we do not think that we
have got any positive results in
Hoshiarpur. Our first attempt in the
Cambay region, after a lot of delinea-
tion work, resulted in the discovery
of o0il. The news was exciting and as
our countrymen were not used to dis-
covery of oil, naturally they got a
little more excited by the news of oil
found in Cambay. Since then, surely
our country has become a little oil-
minded, because we all realise what a
great thing it is for us to discover oil
and to get our own oil. Now the
second drill in Cambay also has
given some oil. Even though the
two wells in Cambay, the Lunej
structure, have given us oil, nothing
can be positively said that we have
found oil in commercial quantity in
that region. In order to find oil in
commercial quantities, we have to
drill a fairly large number of holes
to get the entire picture of the area
which is an oil area. Now, unless we
drill another six or eight holes in that
structure, it will not be possible for
us to indicate the commercial quantity
of oil that could be exploited from

that field. I very well realise the
impatience at times shown by
a section of the press and the
people, but the hard fact is that a

minimum amount of time is absolutely
necessary to prove the commercial
quantity of oil, even though oil has
been discovered in a particular oil
field. In our country, I should say, if
luck favours and work goes on well,
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that in three years’ time it should be
possible for a team of oil explorers
to discover an oil field. After having
discovered an oil field, sometimes it
takes two years to three years to
prove a minimum quantity which can
be called a commercial quantity.
Sometimes it takes four to five years
or even more, unfortunately, to prove
the quantity of oil. Then, they can
start building up their schemes, plans
and projects for the production of
crude oil and sending it to the refinery.
Now, oil was discovered in Cambay
about 14 or 15 months ago. The first
oil well was discovered then. Now,

" the second oil well has recently given

us some oil. In the next five to six
months we hope—now that we have
got some more equipment—that we
shall be able to drill about half a
dozen wells in this area of Cambay,
besides other areas, to prove the quan-
tity of oil in Cambay. You will thus
see, Sir, that we are doing our level

" best to give oil to the country as soon

as possible.

Now, by the end of the Third Plan,
it is. estimated that our consumption

will go up to about 8 million
tons or more’ It so happens
that we will have to spend about
Rs. 200 crores for the purchase

of petroleum products. Obviously it
is beyond the capacity of our country
and our economy to find out Rs. 200
crores per annum in foreign exchange,
in order to maintain the tempo of our
development programmes. Therefore,
we are in a hurry and we want you
to help us in enabling the Oil and
Natural Gas Commission to by-pass
al] those processes which mean a lit-
tle delay for us. I know that there
are some risks involved in trying to
rush through things administratively,
technologically and in financial mat-
ters. But the risk has got to be taken.
We are out to take a big risk in dis-
covering oil. The risk is that we may
spend money and we may not get
enough oil. But the Government
have decided upon it and the House
has supported the policy of that risk
being taken. Now when that risk has
been decided uvon. it flows like a
corollary that the body, which is so

[ 2 SEP. 1959 ]
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far engaged in searching for oil,
should be helped, so far as enough
powers are concerned, tp move ahead
administratively, technologically and .
financially. This compact body of the
Oil and Natural Gas Commijssion, I
beg to say, has done some good work.
We have now created a team of work-
ers who have taken to their work
most enthusiastically, They get obs-
tructed in their enthusiasm and in the
process of their work when the Gov-
ernment machinery off and on comes
in their way. It is quite logical, it is
quite reasonable, for us to presume
that Government will be cautious in
giving their sanction to particular
schemes. But here in o0il, when we
have to move ahead and keep pace
with other competitors, we have
to take decisions where there is an
element of risk. That is the peculia-
rity of the oil business and that pecu-
liarity must be recognised by the
House. This is the fundamental thing
which I would like to draw your
attention to. Once having accepted
that there is a case for allowing the
Commission to take that risk, the rest
follows—delegation of power to top-
ranking experts, the limit up to which
they can spend money without refer-
ence to Government, technical assist-
ance or technical association of
foreigners, and all that.

The Statement of Objects and
Reasons also clearly lays down the
functions which we have in view and
the objects that are before us. The
memorandum  regarding delegated
legislation also clearly shows why and
how we want to delegate powers from
the Central Government to the Com-
mission and from the Commission to
the office-bearers and technicians of
the Commission.

I have nothing more, Sir, to state
at this stage except that the develop-
'ment of oil industry in the public
sector must be allowed to have its
free play. As I have been saying, Sir,
we have no doctrinaire approach to
this oil business. It is absolutely
necessary that the oil industry should
develop under the public sector. The
very nature of this work demands

[ 4
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that we should know all about it,
that we have complete mastery over
it. But that does not and should not
prevent the Government from examin-
ing the schemes or proposals that
might come to the Government for
exploration of oil by agencies which
are functioning under private sec-
tor. It is a question of how we are
going to be benefited, it is a question
of safeguarding the national interest,
and it is business question No. 1. If
our interests demand that explorers
. om friendly Western countries
should come, if they are eager to send
proposals, if they want to come, they
are most welcome. We shall consider
any such proposal which will be con-
sistent with our policy and which
meets the necessities of the situation.
The objective before us 1s to produce
enough quantities of oil by-the end of
the Third Plan so that we might
become self-sufficient. Our objective
is to have enough refineries so that
oil produced by ourselves will be
processed here, to have the machinery
or organisation for distributing them
independent of or in association with
others so that a scheme of distribu-
tion of cheap oil products could also
be established.

Sir, with these words I move for
the consideration of this Bill, and I
hope that the House will sympatheti-
cally consider the various provisions
which have been passed by the other
House.

Mr. DEPUTY CHAIRMAN: Motion
moved: .

“That the Bill to provide for the
establishment of a Commission for
the development of petroleum re-
sources and the production and sale
of petroleum and petroleum pro-
ducts produced by it and for,mat-
ters connected therewith, as passed
by the Lok Sabha, be taken into
consideration.”

Sart BHUPESH GUPTA (West
Bengal): Mr. Deputy Chairman, I
wish to make some observations in
this connection when we are discussing

{ RAJYA SABHA ]
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a rather important wmeasure. I am
glad that the hon. Minister refer-
red to what is called the oil economy
of the country, and I do maintain that
this thing has to be gone into, and 1
also have no hesitation in admitting
that some steps are being taken by
the Ministry under his leadership with
a view to improving the situation.
Permit me, Sir, in this connection to
pay my tribute to the engineers and
others concerned who are trying to
discover oil resources and develop
tius vital industry in our counfry so
essential for the economic growth of
our land.

Now, Sir, I should like tc; deal with
sorne aspects of the oil economy to
which the hon. Minister has referred.

‘Somehow or other I feel that the Gov-

ernment is proceeding in this matter
somewhat haltingly, in a hesitant way,
and trying to do something and yet
not doing it. This is what I feel.
Obviously they are under some supe~
rior pressure, and it seems to me that
whenever a step is proposed to be
taken, somehow or other they feel
frightened of what the private sector
may or may not say. I think as far
as oil is concerned it is a settled
policy that the industry has to be
developed exclusively under the pub-
lic sector, and that in this matter the
entreaties or threats of the private
sector should be ignored.

Sir, the hon. Minister has given us
certain interesting figures. We require
5 million tons of crude oil most of
which is imported. In that context it
is essential that we develop our own
resources to overcome our depend-
ance in this matter and develop self-
sufficiency. Naturally for this neces-
sary powers have to be given to com-
petent bodies which deal with such
matters.

Then, Sir, he also pointed out that
if we were not improving, we would
be requiring an import of oil worth
Rs. 200 crores annually. It is a
formidable figure and it should really
determine the line of our approach to
this matter. We would not be in a
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position at all to meet Rs. 200 crores
out of our exchequer for these
imports, and therefore we must take
vigorous steps now and in the years
to come to develop the oil resourccs
in the country so that we have to
spend less than this staggering figure
of Rs. 200 crores. That is very very
important. Now the question is how
to find the money. Yes, we must seek
the assistance of foreigners in this
matter, and that is being sought. The
money has to be found from the
industry as well—from the industry,
I mean, the industry that is in exis-
tence. Here you know that in our
country the entire distribution of oil
is in the hands of four important
foreign concerns. Standard Vacuum
and Burmah Shell are the most pewer-
ful concerns in this counfry, and I
think between them they nearly
monopolise the entire import, almost
the entire import, and distribution of
o0il. Where am I to find the money,
from which, source? Therefore, I think
that steps have to be taken from now
on to have a say in the matter of
distribution. We have been suggesting
from these Benches time and again
that the Government should under-
take in a big way the distribution of
oil in our country; in other words,
they must themselves see that the oil
is imported under their aegis and is
also distributed by them so that the
monies earned on that account are
invested for development purposes
particularly in the field of oil. That
is how we should find resources. Now
I regret to say that the progress in
this matter has not at all been satis-
factory. Last session, I think, or the
session before that, I raised an half
an homr’s decussion and pointed out
how the money could be found. 1
pointed out two things—firstly that
we should take over a part of the
trade, if not the entire trade, in the
matter of distribution. Secondly, we
pointed out that, in order to make
oil cheap and readily available to the
consumer, we should also reduce the
prices. I quoted very many figures
to show that it is possible for us to

" other petroleum products
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consider-
ably. They are selling at a margin of
profit which is unthinkable in a poor
country like ours. I do not know
why we are not in a position to make
the Standard Vacuum Oil Company
and the Burmah-Shell behave, and
part with some of their control in the
matter of distribution. We read in
the newspapers that negotiations are
going on between the hon. Minister
and others. I read, Sir, that big men
from ILondon came for discussion. 1
do not know what happens there.
But what is the result of all this dis-
cussion? Is the consumer buying oil
at a cheaper price? Are we saving
on that account? There is nothing of
the kind. Therefore I should like to
know from the hon. Minister what
progress has been made. I know the
difficulties. Once the foreigners have
contro}l over our economy, they are
in—shall T use a diplomatic expres-
sion—a position of strength to dictate
terms and I do not like the foreign-
ers to be in that position of strength
in order to dictate terms to the hon.
Minister and get away with it. I
want them to be dislodged from that
position of strength, if necessary by
laws of Parliament. He should come
and tell us what is coming in the way.
We are not asking you to. exercise
extra-lerritorial  jurisdiction in this
matter. We are only asking you to
takes over the control of distribution
and bring down the prices, the f.o.b.
prices. You see, the import price is

much less—four or five times less— -

and the retail price is four or five
times higher. They do not even know
exactly the level, the different levels
of prices at different points. This is

something which is wrong. Therefore-

T should suggest to the hon. Minister,
you proceed with the discussion, but
proceed with confidence and courage.
It is no easy job to break a monopoly.
I know, because these people—the
Standard Vacuum Oil and the
Burmah-Shell companies—are not
just foreign concerns. They have
their—if I may use the military
expression—fifth columns in our
industry, the gentlemen of the private

bring down the prices of kerosene and | gector who always shout the moment

'
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We
read editorials about that. Economic
journalg are rup by them where this
the
public sector ridiculed, and the
foreigners are being applauded and
advertised. No, I say ‘no’ to that.
You can tell these gentlemen who
come here that we have decided, by
-working out our economics, to reduce
the prices of kerosene and other
petroleum products from this level
to that, from this rate to that. Please
accept it. Ask them why they should
not accept it. And if you have any
difficulty, come and tell wus, take
us into confidence and what we say
in Parliament will be more telling
than confabulations in the various
secretariats. That is very important.
I regret, Sir, that nothing has been
done in this respect. Money could be
found. I calculated—and 1 consulted
some people who are economists—
‘that by this method we can save. The

Government can get forty to fifty
crores of rupees, which is no small
sum for a country which is going

round the world with a beggar's bowl
Lo find money for developmental acti-
vities. Fifty crores is a substantial,
handsome amount even for a wasteful

government, Why should they not
take that money? Why should they
not get that fund? Then in five

vears' time, we would have found
Rs. 250 crores or so. It is a very big
sum, The oil industry and the oil
trade must be made to pay for its
development, that is, for the expan-
gion of the oil industry. It is not as
if it is the tax-payer who is mulcted
every day. It is not as if every time
we require to build up some thing,
we must try to find resources outside,
We must find the money from the very
industry itself in order to dewvelop it.
This process should be started. 1 do
not cay it is not being done. It is
tried. but naturally it comes against
all types of difficulties. But you
should take us into confidence in this
matter and tell us.

Then 1 come to the foreign
exchange. He said that one crore of
rupees—again a big sum—is spent

P
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| every year. Yet, the money goes out.
Even if you do not take it at all at
this stage, why should they be allow-
ed to send away their money? Com-
pcl thiem to invest this money for our
developmental economy, for the deve~
lopment of the oil industry in the
public sector. If they do not do so,
then under z scheme of compulsory
loans take it from them. We had
issued loans and bonds. We can do
so here also. We can use our fiscal
measures to get at the funds. We can
prevent, through Reserve Bank opera-
tions, all remittances abroad so that
the money here is not carted out of
the country, but invested for the
development of our oil industry. That
step has to be taken. One hundred
crores of foreign exchange expendi-
ture every year should be immediate-
1y reduced, and it is possible to do so.

is the question of
reight. A lot of money is spent on
freight. That again has to be consi-
dered—how we can save that.

Again, there

These are some of the ways where~
by you can find the money for that,
and simultaneously with it, go ahead
with your developmental scheme. If
there is a little more expenditure
which has not produced the results
expected, nobody will blame you. Our
people will only expect you to exer-
cise prudencer and do the best that
you are capable of doing. That is all
that we want. That has got to be
dorie. The money has to be found.
Then we have to get funds from
these sources. What is the use? Are
we developing two lines there—pub-
lic sector and private sector in this?
I do not believe in the spying in the
sky theory. Some years hence many
of us may not be alive. The private
sector which is already there goes on
expanding, goes on fattening itself,
and sponges upon the people ¢ontinu-
ally and this private sector iz natu-
rally in the hands of the Americans
and the British. Do something about
it. I understand the development of
public sector in this field would be
not only by expansion there in the _
pubiic sector, but also by restricting
the private sectér. I want to take
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some of their things. Shri Jawahar-
lal Nehru said some time ago that we |
must capture the strategic heights in |
our economy. Oil, I believe, is the
strategic height, and I ask our Field
Marshals in the Treasury Benches,
“What about capturing some of these
heights? Do capture one or two of
them and show your mettle”” It is
open to you. It does not require a
major military operation. You can do
it by a decree; you can do it by a
simple Act of Parliament; you can do
it even by an executive order. I
understand . . . o ’

Surt AKBAR ALI KHAN (Andhra
Pradesh): We want to honour our
agreement.

Sert BHUPESH GUPTA: Well,
strategic heights. It is better if you
can capture it by agreement. Suppose
that agreement is not forthcoming.
Ycu don't. Well, allow yourself to be
captured by others. That is the trou-
ble with you. ’

*

Now, that is how it should be done. ‘

1 think the hon. Minister should be
given morc powers, and he has to
carry the various Ministries with him.
The Finance Ministry here has got a
mixed economy aaxd a mixed mind.
Well, mixture is much in favour of
the private sector. After that, he is
going to the Planning Commission
which has not yet made up its mind
in certain matters, has no mind at
all in certain other matters. Then
he has to come to thé Prime Minister
who has got a philosophical mind, and
we do not know where we are. We
do not want this kind of thing. He
should be given enough powers and
begin this thing. 1 think Parliament
should consider it. We cannot allow
our oil industry—much less other
industries—to remain in this way.
Whatever we may or may not do in
the future, the task of the present
must be undertaken with courage,
with vision and with considerable
vigour. That is what we need. There-

- resources are there.

fore their operationg should stop in
52 RSD__.5.
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the private sector and the State
should encroach on it. I do not mince
matters; I am a blunt man. Because
I represent workers and peasants I
speak blunt language and I say we
should encroach upon their land that
no longer belongs to them. Somehow
or other they trespassed into it under
certain favourable historic conditions
for them. Today the set-up has
changed and we must recover that
land. That is what should be done.

Now, Sir, about the Cambay thing
I want to say one thing. Now the
The Geneva
Agreement with regard to the posi-
tion of the various powers in the
ocean should be gone into, territorial
waters, limits to territorial waters and
so on. It is confusing. We have dis-
covered oil some miles away from the
shores, We are told that we can go up
to 100 miles. Anyway we have got
very eminent diplomats amongst us
and Dr. Panikkar is there. He will
perhaps emlighten me in such mat-
ters, but we are told that in such mat-
ters it extendg up to 100 miles or so
from the shores. But the Americans
do not recognise it in other parts. Now
we should like to know where, we
stand. We would not like oil resour-
ces to0 be found somewhere in the
ocean and yet these places will be
approachable: to the foreigners and
we will not have proper jurisdiction
over ithem or doubtful jurisdiction
over them. I say we have jurisdic-
tion and that should be asserted pro-

_perly. This is what I would like to

say.

Then, Sir, as far as powers are con-
ceined, I do not say, nothing more.
These powers are to be given, but I
would only advise that engineers are
lo be consulted. What I fear is this.
You start a big project like this and
you put some 1.C.S. officers in charge.
You seem to think that all-knowing
people are the I.C.S. officers or some
like them. I have nothing particu-
larly against the I.C.S. officers. But
somehow such people come who do
not know how to smeill oil even, and
they will be there. Well, let them
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[Shri Bhupesh Gupta]
be there, but consult the technicians
and engineergs and put them in posi-
tions of authority; give them respon-
_sibility; make them heads of these
bodies. Form this Commission in this
manner. Do not bureaucratise it by
importing into it superannuated offi-

cers Irom here, some other people
from there, like that. It should be
built up from within itself. That

should be done and if you do such a
thing, if you develop this all-sided
approach in the matter of oil, I think
we can look forward to turning the
corner in a few years’ time.

Sarr T. S. AVINASHILINGAM
CHETTIAR (Madras): Mr. Deputy
Chairman, our friend, Mr. K. D.

Malaviya, is a very enthusiastic person,
and he is enthusiastic about oil, and
I must congratulate him over the great
enthusiasm he has brought to bear on
this work. This Bill seeks to give
shape to some of the ideas on the
subject, that is, to give more power
to the Oil and Natural Gas Commis-
sion so that the objectives that are
mentioned in clause 14 may be ful-
filled. We wish him well; our good
wishes are with him.

But here is a matter, Mr. Deputy
Chairman, on which I would like to
have, a little clarification. Now, Sir,
the Minister said in the course of his
speech that we invite capital from
anywhere, that we invite technicians
from anywhere. A few days back,
Sir, there was a news item in the
newspapers about which I would like
* to have some clarification. It is said
in the news item that some negotia-
tiong are going on, that there are cer-
tain proposals to enlist the active co-
operation of all sources to implement
the huge oil exploration and produc-
tion plan. I quote:

“This is believed to have been
prompted by the advice reportedly
given to the Prime Minister by
Lord Mountbatten and John D.
Rockefeller, who are keenly inter-
ested in India’s progress and who
are known to enjoy the respect of
Mr. Nehru”

[ RAJYA SABHA ]
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It is also said here that they found
that some of our policies were exclu-
sive, they found that some of our
policies were restrictive. It ig also
said thal some negotiations are’ going
on to liberalise these policies. I
would wish, Mr. Deputy Chairman,
that, when a Bill has been introduced,
when policy questions are also
discussed, these matters are also given
out so that Parliament may under-
stand what is in the mind of the
Government. Let me read, Sir, what
has been reported:

“While appreciating this country's
oil ‘programme, the former British
Governor-Genera] of India is under-
stood to have expressed himself
against any exclusive tendencies.”

What are the exclusive tendencies, I
wouid like to know. And what are
the exclusive tendencies that Lord
Mountbatten would like to avoid?

Then Rockefeller. I
quote:

“Mr. Rockefeller is understood to
have assured Mr. Nehru that oil
companies could be expected to
cuntribute liberally to India’s ambi-
tious oi] programme if the rigid
policy was relaxed.”

I would like to know, Mr. Deputy
Chairman, what ig the rigid policy
which they would like to be relaxed.
To my mind our policy seems to be
as wide as the heavens. We would
allow any relaxation provided it is in
the best interests of India. Now they
want certain relaxations and they
want to avoid certain exclusive ten-
dencies. We would like to be inform-
ed, Mr. Deputy Chairman, as to what
these things actually mean. As far
as very important projects such as
this are concerned, only if it is possi-
ble, we are not against the State
undertaking these big refineries.
Instead I want some of the States to
take up some of these refineries so
that we will have first-hand experi-
ence of everything. That can be done
in these big very crucial projects. I
the
mentioned in

comes Mr,

‘exciusive tendencies’
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the newg item has any reference to
the: idea that the Government would
themselves like to run these refineries.

Then, Mr. Deputy Chairman, there
is another statement about which I
would like to know and it is this:

“The delay in drawing up attrac-
tive petroleum concession rules
seemg to have been specially criti-
cised by the U.S. magnate.”

What are the attractive concessions
thal they want, I would like to know.
We would like to understand, Mr.
Deputy Chairman, what all these
things really mean. Again I quote:

“The revised rules have now been
prepared by the Department of Fuel
and are being scrutinized by the
Finance Ministry and the Planning
Commission. It is understood that
thesee rules may be liberalized
before they are announced next
month.”

Now I would like to know how far
this liberalization will help our oil
interests. Asx you know, Sir, oil inter-
estg are some of the big interests that
rulg in the world. If there is any
interest in the United States which
can influence the politics of the United
States, oil is one of the few supreme
interests that rule the United States.
For example, Socony and Burma
Shell. They are huge concerns. They
can manipulate, they can manage,
they can bring influence to bear. And
we ought to be sure—while we shall
take their help, certainly; while we
shall take their advice, certainly;
while we request for their technical
guidance and help, that whatever we
do, that whatever understanding we
come to must be in the best interests
of India. We agree that it must be a
two-way traffic; it cannot be that we
will get all the profits and they will
get all the losses; it can never be that.
At the same time we want to be per-
fectly sure that besides the best
interests of India no other influence is
brought to bear on the runming of

[ 2 SEP. 1959 ]
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these concerns. The statements that
have been made, 1 mean the news I
quoted, come from very high quarters,
and I would like to be informed a
little more of what they really mean.

Coming to a few clauses in this
Bill I see that in sub-clauses 14(2)(c)
and 14(2)(d) it is said:

“to undertake, encourage and pro-
mole such other activities as may
lead to the establishment of such
reserves;”

“to undertake, assist or encourage
and promote the production of
petroleum from such reserves and
its refining;"”

1 take it that it means that this Com~ .
mission takes the power to establish
the refineries.

Only one other point I would like
to refer to in the Bill and it is this,
Mr, Deputy Chairman.

4 p.M.
Clause 6 says:

“A person shall be disqualified for
being appointed or for continuing
as a member, if he has, directly or
indirectly, any interest in a subsist-
ing contract made with, or in any
work being done for, the Commis-
sion.” :

This is quite all right. But 1 would
like the Government to examine
whether it ought not also to exclude
any person interested in or working
in foreign oil concerns in India or
elecewhere. This is for the member-
ship of the whole Commission. L

Sir, 1 have not many other sugges-
tions to make except to say that the
value of oil is very great indeed. The
foreign exchange implications of oil
are very great indeed. We are
anxious, and the country is anxious,
that this whole programme should
come to a successful culmination as
soon as possible. The best wishes of
the country are with the Government
in this matter.
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=t awt fagrd b (Sav 9_w) ¢
geaamly "Ed, wA g9 fadqw @
§3T ¥ qHAR YA A G HAR AqT @I
21§ wod g dfeq wradw FY g8
fad quré v § @ N W oad F
‘g SO AW A FH A FH QAT AqTETT
§=1 w¢ faar & fag & fF v #1 ag
CinE R AT R R R REC I
a'ai:wm%wmar;‘rmm,qm“r
' gaRt e ¥ ferd fo ey gal 1 &
W X@wr g 99 |

¥ W §9 Laug ¥ ¥ W
9¥ T G AN qFw Y w4
£ gu & W 39 3w § RN @&
gear Frw 3, foad arg afEas s
§ 7 a7 F1% agg waT £ 9 AT 9
REY A1 A1 fF FA FIR F A6 Ry
g & IEFT IR aw g@ ATA 7
& I 39 oiags 9 a1 safqaay
#1-—foraq oF Jwae ST sga g,
O YT BT Fgela g wnig wrfa—
gy wefadl #1 g faar fadA (5
ot ST HIT AT ¥ 59 wlgmT Fr—
foraemr for v arer a8 St AT AT
&g ana &< far fa &= 9 7 § 98
a4 9T 999 q9F L T g |
7z fwadt g3t #v amw € ) 3 #7 faw
AT FIA AT FY AT G §, T9F
faa qerfasw awr o @ anfgs, fasm
Y GEIAAT & &Y STEHT T STGT 7 5FAT
&\ asifas anrel F1 5HET FTT, WA L
EFET HTAT, FF-IS1 F7 TFGT FTT, T
7 UF sy v 9 5 v o9 0@
ey & fawmr & g o v &1 O
"qy wRrET A qr g qa'«na‘méﬂﬂ
W&' gt |
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Ut & § e v wT R § 1 A
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| g O 7@ ¥ ZH § A7 I
TN ¥ I@T 9 I TR/ g g
R frawrs asa € AR 37 AR A
fegars qedt & My saF SfA ¥ T
TS WA & (% 9@l T6 SFHTC W7
gAY FT TFHIT § TG Iq FE I qA
BT 1 7 S AT qrafefew w14-
arfgat agh St & fordr i argfefws-#m
S auna s &, AWM A I @R
¢ T 78 u quman & |1 & 3fwA 9
U oA wTW § fe fwe wg a%
TN T G W A0 AT FT IR
F & 1 gars o7 Y frew A AT R, O
et fgfanr wgardt & sk s diw
feferm Fgardt &, 9= fgfam & oY =
219 T qaT g § A S ffemr &
TETE 1 qaqm S & o gl 7 F AA
ferr o 7Y faar 9 Y@ T QY AT
gaT AN grar § fF ag uF auna g,
FaFc e, faFarafas  agadr g fw
e s v 7 o Ofee a2t & o=
TOF & Y AT a FT a7 & T & faswrer
2 ot 3y OF § 9 ol 7 woA |
F g AMI A FHEEAT AR W
ferar & 1 frw T 7 Q¥ wifeeey adf
9, IFA AR I F AW § 927 FS,
ITY TATE wUET FT F 9w,
S fFdmmagmwmagn &
FaR W & ot srgferew 4 IR qar
AT HIT ITHT AT SSAT AT AT
NI AIFA AT I AT R I
agl I9F W1 agT g2 aF wHETE
T fgn | g fer 3w T Fr Y aga
&Y STeT AT3AT dae W7 gafaw daey
FT T FATX AT &, T 33 JFe Ay
9% fad wa & 1 IF T AgH WG ]
FT T M1 3 & NAW T AR
Hrﬁ?ﬁﬁt'ﬁ?@%@ﬁﬁ'ﬁi!

ot friwn fag (wer w3w) - ki
fegar & =1 ? 1
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o aw fagt<r b A @ 2,
AR amq fegar § 1 a9ty saw f@
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foreaar ey Wt &1 awtew ] forad
fagg® WY A= 99, INH HTHA HaA
WTEde §92 F1 T @37 @A § | N39S
Frz ¥ 13 7 miferat 7§ FaF (ord
TE AT § | IR AG wgH( § (o qET 1Y
faar st faw {8 a8 G ag & 2w
¥m®, UL A fFar am faey fw ag
A AW MR, SAET EwE S fAar 9,
ITHT 99 & f@ar @i, IEF wEEd
¥ oft ST 1 A [IEH T A T 8
Tt G fadas & 1S avaey ) grar
% ofem & ag wgw Tgm g 5o
fada® &t @@ &1 wfww =0 & 7€
FAF TS & | A AwmAw ¢ fF za
frda® & a1 w1 wfand JaT 3qwT &
T s § fr dfeq waat St
afg & v FEAT A qF AL AT AT
# QY T AT AT fFEaF B
T 1 wtaTw ady & fa s wfwma A
AT wH FT @ A A ol T
TATEE FT TF FA 4T, THAEE F AT
q IGHT FIF Y T 47, IGHT & F5
gfiwr 7@ 97, TaNFe F MHTETL
#X UF HTFH § qeqs @ T & Iq6T
wrd A a1 ¥ o SEh OF &gl
arst a T X &, IANT UF T faF qE_r
AT F A g afgrR IR EfF ag
AT F13 F9W & fqg @y 8, S
AV FY a9 GNT ag HIY ¥ 3 3 AT
qF AIAT FTH FIA § O €T & A
anh, et arady #1 A § @ AR
et omadY F1 A W s A I
SaFaT gt A1 fF ww aF agr d4v |
agr sfamy =w fadas Y = FT 8 |
Jg TadAar a7 It ar wite aga ¥
qifafrger A5iw a1 sga & FOT T
gt a%d § Y a9g ¥ o TE A
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Ffearsat F19 F 7 7 ger A, ¥
7 30 gr o, wgFat #r T-2faew,
AT G, BT fFhd ST ATHT FIAT
qeay ff SfFT TR a8 fadas o &)
AT @ AR arfeEmEE & A 3w 9%
m:ﬁw“raﬁﬁré‘é%‘faa’rwwﬁﬁa‘t
FT HTAT I¥ FET EAI

oq T &1, T aTal F a7 wgan
g1 A ad F 319 QR AT Iy w4 FT
9o S § wgt fw e faww g @
dfea adiar % ofkar 9 oz 93 F
tfen® 3 g8 9% 9 &7 990 W
AT AT & 1 ST q ar ad ;W
SqraT war W g 173 af § %
gt ag A&l gy o akar g F G
fram 39 & AR T Awafaw
afc @ a9 frwrenr o7 @waT ¥ @
TG It ag wemw AW g &
W TG W IW A8 FiF S|
Fgi AV GRT ST & qgt & @
# gar @ar & fF dw § AR
HYF AGHA F VAW, AT
fosr @ & A ®w e W A
A H AT AN A HA S ARt
A8 WAME ¢ fF 9 ufar |7
9 agq Fr AT AZ | A
Y fefa oy wry & 7@l g wifs
At 3,000 Hre g ffem gor & oY
aer wiftq & fod wat a&F & 1 "
qATT § SATATH@E! 9 90, 97 g
gfew TGS AT IR BT IF  d9
@W%%ﬁwrw"r%azrrqma@
TR |

¥fFa 37 g TIEt F1 FE F G2
T # AEEHRAT FET gl 8
fSrqa tud # ITFT FL WA TEE aFT
guar, Mo AT FT | TE TF
Ffzn faom &1 5 f9q 9% 7 78

1
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[#r 7o Fagrdr qAf]
wfaaT a9t FF F @I ¢ afE I9H
OR 3 Wrfa Y TadT G847 FTAW Y
IH & qUg g g A Aw @ g F
- qifeqaTHE Y 57 a1 A TG QR RN
fF 37 sfrma #1 @ 77 & 9w

QT ad @ faa F araw F
A AT FFA § | UF A qg g9 F A
war fF 9 A1 FTEiT w5
fadas & qm F@ ¥ dfwg @
AT & | T SR FRHIR A A G-
9T F JF > TG ofar F §7
i §Y Gl § | ZOT W o 98 R
fFN R F I o adr g e
W 9 dfeq wedy @ § AR S
T, S W T TG @ §

- N g wr (IAT F3)
@ W g E

. srzafegd At @A A §
MImgggEE g v w @ F o
s IFfarq e dar g i . L L.

. =t waleae wmr |y (fagr)
HERT @ § AEET | \

st aw faErdr ;at - S wE g
¥fpa sgn @ fawg &1 Q0 Exfasa
AN FraT Tfed, Fradr 9g 799 1 #71
qu FrEaT ¥ AT T F OGS |

T OF | WX & F I wnay
AT g o9 1 owier &
AT 2 AT 5 ouE owmS A O
“provided that one member shall be

a whole-time finance member in
charge of the hnancial matters”

A g fray Safase sl &1 g
Arfed o7 | THfTHe HIHY FT AT qga
TAEE & | G, AN quF | Ig I TE
g | afe sEET S W FTOr & Al
qfem Y qa F1 wATH FL |
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qi §o To WA : HFEA F
Y @ I |

=Y aw fagy wat . SfeF wgraw
Tl BIE FTH AGT HLAT, AT AT AT
q3 oaT R |

AR qIF FART F IR A AR
oy 33 7€t FgaT & | fow AT @Y
Fg1 & ¥ @ fasgs & & 5o qu
R a1 § AR " 4 g aga
qekr & FHTO W AT F WS |
qrRAfT & ST

Surr D. P, SINGH (Bihar): Mr.
Deputy Chairman, I would like to
begin by congratulating the hon.
Minister on a very lucid picture that
he gave to us, the whole position so
far as oil is concerned in this coun-
iry. He also told us at great length,
at considerable length, as to what are
the likely prospects although he did
not indicate to us in precise terms,
maybe because it is not possible for
him to do so. He also told us how
wve are so very much dependent even
aow on imports, on these foreign oil
companies for the import of oil, petro-
leum products, etc., and how we are
annually spending about Rs. 100 crores
of our foreign exchange over it. He
has rightly said that as years roll by,
we shall require more and more petro-
leum and petrqleum products and
unless and until we develop in our
country oil resources, unless and until
we ara able to be self-sufficient, if not
self-sufficient, at any rate unless and
until we are able to increase the
availability of cil in our own country
to a considerable extent, it will be
very difficult for us indeed to make
real progress. Our progress will come
to a standstill or will be very much
siowed down. This Bill which gives
more power to the Commission and
makes the Commission a statutory
hody certainly is a Bill in the right
direction. It deserves to be welcom-
ed. Phere is no doubt about it. This
Commission has been given meore
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power so that the little delays which
occur are eliminated and the work
goes ahead with speed. This Bill, as
far as it goes, is indeed very good.

After having said that, I would like
to puint out just a few defects which
leap to one’s eyes while one goes
through the Bill. I feel that more
power should have been given to this
Commission than hag been done in
this Bill. For instance no financial
autonomy practically has been given
1o this Commission. Clause 15 of this
Bil] will make that clear. Clause 15
rung as follows:

“The Commission may exercise all
such powerg as may be necessary or
expedient for the purpose of carry-
ing out its functions under this Act:

Provided that before exercising
the powers in respect of the fol-
lowing matters, it shall obtain the
Pprevious approval of the Central
Government namely:

(a) the creation of any post
the salary or honorarium of
which would be rupees two
thousand a month or more . .

{(b) the implementation of
any scheme or proposal which
will involve a capital expendi-
ture exceeding thirty lakhs of
rupees;

{c) the disposal of any pro-
perty, right or privilege, the
original or book value of which
exceeds ten lakhs of rupees.”

I quite see that certain powers, fin-
ancial powers have been given to the
Commission but I would like that
more power should be given and this
curd which has been put on the Com-
mission should be taken away. 1
would also like to say a few words in
regard to the composition of the Com-
mission. It appears to me that it is
open to the Minister concerned or the
Permanent Secretary of the Depart-
ment concerned, to be the Chairman
of the Commission. I submit that it
will not be a very good thing if the
Minister concerned or the Secretary
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pccomes the Chairman of the Com-
mission because in that case the Com-
mission will lose its autonomy. I will
not then be what it is intended to
be. 1 would therefore suggest that
some changes should be made in the
Bill so that it is not possible, or at any
rate, if no changes are made, this
should be borne in mind that the
Minister or the Secretary should not
be the Chairman of the Commission.

Further I find that although we
have a whole-time finance member
cn the Commission,—and that is a
provision which 1 welcome—I find

{ that there is no provision to necessarily

associale, say, a technician or a scien-
tist or an expert, with the Commis-
sion. Such a provision should be
there and that also should be borne
in mind.

There are only a few more points
to which I would like to draw the
attention of the House. 1 find that
there iz no time-limit prescribed for
placing before Parliament the audit
reports and the Commission’s annual
reports for each year. Of course,
these reports will be placed before
Parliament, but there should be some
time-limii mentioned here within
which they should be placed before
Parliament so that there is no un-
necessary delay.

Next I would like to refer to what
the hon. Member, Mr. Bhupesh Gupta,
said in the course of his speech. He
has referred to the foreign oil com-
panies which are operating in our
country, as for instance, the Standard
Vacuum Oil Company, the Burmah
Shell Oil Company and so on. It is
only right as was pointed out by the
hon. Minister himself, that oil should
be developed now and hereafter in the
public sector largely. At the same
time, he welcomes private efforts also.
But laigely, it 1 have been able to
understand him correctly, he is in
favour of the development of oil in
the public sector. So the question
seerns to me to be somewhat academic
at the present moment as to whether
private interests should come into the
field or not, whether private interests
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(Shri D. P. Singh.]
should be encouraged or not in the
production of oil. But it seems to me
that our friend, Shri Bhupesh Gupta,
is really obsessed with some kind of
fear, or I do not know what it is. I
know that our Government has been
negotiating with these foreign compa-

nies about certain terms and it has
been trying to see to it that these
foreign companies reduce the prices

charged, reduce the price of pefrol.
which they distribute and so on.
But I think if we use the kind
of language which my hon. friend,
Shri Bhupesh Gupta, has been
using, we shall unnecessarily be
scaring away such ventures. I
do not for one moment say
that we should not put curbs on
foreign interests. I do not'say for a
moment that we should not see to it
that the foreign companies that are
operating in our country really pro-

mote the interests of our counfry.
I do not suggest that the prices
should not be reduced. I do say that

the prices should be reduced, and they

must be brought within the means
of the people in our country. I
also agree with my hon. friend

that the money that these foreign
companies earn should, as far
as possible, be re-invested here so that

the oil development in this country '

progresses with that money also.
That would certainly eliminate the
difficulties which confront us in respect
of foreign exchange, since even now
we are spending about a hundred
crores of rupees every year in foreign
exchange as has been pointed out
here. All that I say is that we must
proceed with this business—and 1 am
quite certain that the Government is
proceeding with this business in that
way—in such a manner that we do
not create any unnecessary scare, that
whatever is available to us is not
impeded. With these words, Sir, I
generally support this Bill.

Surr AMOLAKH CHAND: Mr.
Deputy Chairman, I rise to support
this Bill and I also congratulate the
hon. Minister whom 1 congratulated
even in his absence.

[ RAJYA SABHA ]
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Sarr B. K. P. SINHA: Local patrio-
tism.

SeRr AMOLAKH CHAND: Well, Mr.
Sinha views everything with local
eyes. What I want to say now is that
as was stuted in connection with the
discussion cn the Central Excises and
Salt (Amendment) Bill, this morning,
this work has brought in about Rs.
3'5 crores which he has earned for
the Consolidated Fund of India. I
think it is the unanimous opinion of
the House that the work that has been
done by this Commission during the
last three years is noteable. It is after
the appointment of this Commission
that we began to hear of oil in India.
Before that, oil was being imported
from outside. 1 would not like to take
much time of the House by giving
statistics relating to foreign exchange
and the like. I would like to go
straight to the Bill and I would like
to begin by saying that this is a Bill
which I find has been properly draft-
ed by the Law Ministry and it gives
Parliament all the possible controls
that should be there on a corporation
like this.

[THE VICE-CHAIRMAN (SHRI AKBAR AL
Kuan) in the Chair.]

When I deal with this subject, I do
want to bring to the notice of the
House that whenever we agree to have
corporations like this, .Parliament
wants to exercise its own control over
the Corporation. How can Parliament
exercise its own control over the Cor-
poration? Is it through the Minister or
should there be something more? The
question has been dealt with in some
detail in all the countries of the world
where we find that more and more
public enterprises are coming into the
field. In the United Kingdom, as you
know, Sir, it is the Parliament there
through a select committee that looks
into the working of a corporation.
In the United States of America also,
it is a committee of the House of Re-
presentatives which looks into the re-
ports of these corporations. Let us
examine whether all these controls
find a place in this Bill or not.

We find in the scheme of affairs
here that the financial control is with
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the Commission. There is a full-time
member to look after the finances of
the Corporation. The Comptroller
and Auditor-General of India has the
power to look into the accounts and
to get them audited through his men.
And the annual reports of the progress
of the Corporation would be placed
on the Table of the House. This is
the reason why I said that all ways of
Parliamentary control on the Corpora-
tion find a place in this Bill and as
such I do not think there is any objec-
tion in giving larger powers to this
Corporation which are now sought to
be given to it through this Bill. I
have talked about Parliamentary con-
trol. The annual reports will be sub-
mitted and the Auditor-General will
audit' the accounts and there will be
sufficient control of Parliament over
this Corporation.

Next I would like to discuss some-
thing about the constitution of the

Commission. Clause 4 deals with the
composition of the Commission. The
original proposal was—and that we

find from the Bill as introduced in
the Lok Sabha—that the Commission
should consist of the Chairman and
not less than two other members,
appointed by the Central Government.
The Lok Sabha has added this: ’

“The Commission shall consist of a
chairman and not less than two and
.not more than eight other members
appointed by the Central Govern-
men "
And I think this scheme appears to be
a better scheme than what was origi-
nally proposed. I think it 15 quite
good to have more than three members
on the Commission ie. the chairman

and two other members. Now the
number can be up to eight.
Then in clause 6 you will find a

change made, a change from what
was in the Bill as introduced and as
passed by the Lok Sabha. Clause 6
says:
“A person shall be disqualified for
being appointed or for continu-
ing . .”

I am reading from the Bill as intro-

duced in the Lok Sabha:
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“as a member, if he has, directly
or indirectly, any interest in a subsis-
ting contract made with, or in any
work being done for, the Commis-
sion except as a shareholder (other
than a director) in an incorporated
company:”

The shareholder has been omitted.
Probably the idea is that only those
persons who have any direct contract
with the Commission for the supply of
any material, etc., should be debarred.

Clause 10 says that persons who are
considered to be experts in this line
may be associated with the Commis-
sion for the purpose of tendering
advice. The idea probably is that as
you regulate the dailv allowance and
the travelling allowance by rules in
the case of the officers, you would be
able to regulate the daily allowance
and the travelling allowance of the
experts. .

SHrr K. D. MALAVIYA: This will be
done under the rules,

Surt AMOLAKH CHAND: That
power has be¢n taken only in respect
of the employees but what about those
who would be associated with the
Commission? This needs bemg looked
into.

I now come to the clause dealing
with the powers of the Commission.
How can this Commission borrow
from others? Clause 20 says that the
Commission may, with the previous
approval of the Central Government,
borrow money. Probably there is a
misprint here. The wording is, on
page 7, “The Commission may, with -
the previous approved . . It should
be “approval”, not “approved”. “The
Commission may, with the previous
approval of the Central Government,
borrow money in the open market or
otherwise”. I do not understand this.

i Probably the idea is that the Com-
. mission will go to some private finan-
, cier and borrow money or will go to

some bank and borrow money but on
which security and on whose applica-
tion? These are all matters which need
being looked into.
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Then I come to clause 13(1) (c).
There is mention of “the affairs of the
Union” and “foreign service”. I do
not think these are happy words to
use. Somebody may get the idea that
this relates to service outside India.
One can understand the meaning all
right but there may be some confusion
regarding service abroad because when
these words were first used, there was
no Foreign Service.

I now come to clause 14, dealing
with the powers and functions of the
Commission. Clause 14(3) talks of
directives to be given to the Commis-
gion. An hon. Member, Shri Sharma,
suggested that the hon. Minister him-
self can be the Chairman of the Com-
mission. If the hon. Minister himself
becomes the Chairman, then I would
like to know as to who will give the
directions on behal?f of the Central
Government, because the Central Gov-
ernment would be represented by the
Minister himself and his Secretaries.
Clause 14{(3) says:

“In the discharge of its functions
under this Act, the Commission shall
be bound by such directions as the
Central Government may, for rea-
sons to be stated in writing, give
to it from time to time”.

“This power of giving directions or
directives as they are called, in the
case of private corporations has given
some trouble during the last year or
s0. I would suggest that if directions
are to be given by the Central Gov-
ernment as envisaged in this Bill, then
the Commission should be independent
of the Central Government. If it
becomes part and parcel of the Central
Government, then no purpose would
be served by giving statutory powers
to this Corporation. As we know, this
Commis<ion iz being run departmen-
tally but the r1eason why this Bill has
been brought before us today is that
there are difficulties in the day-to-day
working of the Commission and the
Government wants to obviate those
difficulties. When there is Parliamen-
tary control over the Commission, T
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think we should leave it free to carry
on with its day-to-day administration
and Government interference should
be as little as possible.

There is another provision to which
I would like to make a reference.
Clause 15 reads as follows:

“The Commission may exercise all
such powers as may be necessary
or expedient for the purpose of
carrying out its functions under this
Act:

Provided that before exercising
its powers in respect of the fol-
lowing matters, it shall obtain the
previous approval of the CentraI.
Government, namely: —

(a) the creation of any post
the salary or honorarium of
which would be rupees two
thousand a month or more or
would be on a scale the maxi-
mum of which is rupees two
thousand a month or more, and
the appointment of any person
to any such post;”

As I understand it, appointments to
posts carrying a salary up to Rs. 2,000
can be made by the Commission and
for posts carrying salaries beyond that
figure, prior approval of the Central
Government is required. 1 think it
would be much better, and I think
the hon. Minister would agree with
me, that even appointments carrying
a salary of Rs. 1,000 and above should
be filled up not only with the approval
of the Central Government but also
with the approval of the Union Pub-
lic Service Commission. We have
constituted the Union Public Service
Commission only for the purpose of
selecting proper persons, persons with

. due qualifications and it may be that

such persons as are selected would not
be s0 selected because of nepotism,
favouritism or because of any influ-
ence of the persons in power and
authority. Although the provision is
not there in the Bill, I would suggest
to the hon. Minister that he shoulé
see to it that under the rules it is
made obligatory for person to be
appointed on the recommendation of
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the Union Public Sefvice Commission,
especially in regard to posts carrying
a salary of Rs. 1,000 and over.

Then comes clause 29. While dis-
cussing the Road Transport Corpora-
tion (Amendment) Bill, we were told

that the State Governments wanted to .

run State Transport undertakings de-
partmentally in order to save income-
tax. What would be the position as
far as this Corporation is concerned?
All the money would be advanced by
the Consolidated Fund of India. The
entire organisation would be run by
money provided by the Central Gov-
ernment or borrowed from the market.
What the Commission would be doing
would not give any income.

This clause says:—

“The Commission shall be deemed
to be a company within the mean-
ing of any enactment for the time
being in force providing for the
levy of any tax or fee by the Cen-
tral Government or a State Govern-
ment and shall be liable to pay
such tax or fee accordingly.”

Now, as far as can understand, it
is provided under the Mines and
Minerals Preservation Rules that if
the Central Government or this Com-
mission takes some leases for prospect-
ing on or other minerals, they have
to pay some fees and some duties. I
do not know if the only idea is to
provide for those taxes and fees or
whether the idea is that this Commis-
sion will also pay income-tax to the
Central Government. As far ag I
could understand from the Bill itself,
what they propose to do is to take up
the distribution of their products
also. And probably when they take
up the distribution of their products
they would be running the Commis-
sion just on business lines. I do not
know what the scheme is. Probably
it will take some time before the Com-
mission would be able to finalise and
decide how far they can take up the
question of distribution. Sir, these
are the few points which struck me
and T thought I might place them be-
fore the House for consideration.
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Then as far az the working of the
Commission is concerned, as I have
suggested, it should be given a long
rope to do its work efficiently and
there should be less and less of inter-
ference from the Central Government.
I do not want to say more on this point
because everywhere we find in this
Bill this ‘previous approval of the
Central Government’ and all that
That is necessary to some extent but
when we want to have corporations
like this we should give them more
freedom. Thank you.

Surr B. K. P. SINHA: Sir, I con-
gratulate the hon. mover of this Bill
for conceiving this measure; I congra-
tulate him further for conceiving three
years back the idea of a departmental
Commission. It is now easy, when so
much has been achieved, to claim that
any one of us could achieve it. The
point is that it was the hon. mover of
this Bill who first conceived this orga-
nisation and made a success of it.
Without his imagination, his initiative
and his drive we would not have been
able tn achieve what has been achiev-
ed today. I therefore again congratu-
late him.

Sir, some of the previous speakers
have scanned wide horizons but I pro-
pose to confine my vision to the
narrow field of the structure of this
Bill and to the structure of the orga-
nisation' that this Bill seeks to estab-
lish. The Commission that is sought
to be brought into existing will pre-
side, as it were, over the world of oil
from the stage of exploration to the
stage of consumption. The Commis-
sion will explore the oil, they will
produce oil, they will transport oil
and they will sell oil to the consu-
mers. That is the idea. The Com-
mission therefore 1is supposed to
operate ever a very very wide. field,
and in the course of their operations
they will have to establish not one but,
I am sure, many establishments. They
will have to establish refineries at
many places and they will have to
establish a separate organisation for
ithe sale of oil. T would like to know
from the hon. Minister what shall be
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the exact nature of those establi.h-
ments and what shall be the exact
nature of this organisation. What will
be the relationship between this Oil
and Na!ural Gas Commission and the
various industrial units and the vari-
ous establishments that will be
brought into existence later on to deal
with the various activities envisaged
in this Bill? That is very important.
Sometimes I feel apprehensive when I
visualise the size of the activities of
this Commission, for the law of dimi-
nishing returns works in every field
and there is, as it were, a law of
optimum. The law of optimum pre-
vails in the industrial sphere and it
rules in the agricultural sphere as
well, There is an optimum size for
every organisation and if the size
exceeds that optimum, the results in-
stead of being encouraging will be dis-
couraging. I would therefore request
the hon. Minister to scan the organisa-
tions that are to eome into existence
from the point of view of this law of
optimum and if the economics of opti-
mum requires that the organisation
should be split up into several consti-

tuent units, I hope the hon. Minister |

will have no hesitation in splitting up
this organisation. At least the hon.
Minister should enlighten us about the
relationship that is likely to prevail
between this Commission and its vari-
ous subsidiary or constituent bodies.

Sir, coming now to the structure of
the Bill, I find that in this Bill the
qualifications of the members who
would compose this Commission are
not laid down. This Parliamg¢nt has
legislated for the formation of many
autonomous corporations and I remem-
ber in many of them the qualifications
of members who would be nominated
to these corporations or bodies were
given. That was, as it were, a sort
of direction or directive from Parlia-
ment to Government. I find that such
a directive is peculiarly absent in this
Bill. While one of the clauses men-
tions one disqualification and under
the rule-making powers it is said that
Government may make rules prescrib-

ing additional disqualifications, there is °
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nothing in this Bill which deals with
the qualifications of members who
would compose the Commission. I
feel that that is a lacuna which should
be filled but I know that now it can-
not be filled; but I hope when the
need arises the hon. Minister will come
forward with an amending Bill laying
down the qualifications of members.

Sir, I find that clause 5 lays down
that the Central Government may
terminate the term of office
of a member but in what condifions
and in what circumstances the term
of a member shall be terminated is
not given in that clause. I have
experience of several other measures
of this character dealing with autono-
mous bodies and there it used to be
laid down what shall be the broad
conditions and broad circumstances in
which the term of a member shall be
terminated. This clause, as it is,
gives a wide latitude to Government
in this respect. This Bill, ag it were,
confers uncontrolled and untrammel-
led powers on the Government in this
regard. The slight protection that is
given 1n the clause, in my opinion, is
not enough protection.

Then this Commission shall be a
very big Commission. They will
have to make thousands of appoint-
ments. We do not know what shall
be the machinery for making these
appointments. The Public Service
Commission nowhere comes into the
picture and rightly so but then at
least by rules the Government should
lay down some machinery which can
inspire confidence both in the public
and in the Parliament. If appoint-
ments are left to the untrammelled
discretion of the members of this
Commission, or to some body to which
this Commission delegates its powers,
I feel that that will give ground for
suspicion, misapprehension and mis-
understanding. Therefore, under the
rule-making « powers, it should be
made clear as to what machinery shall
deal with the appointments.

I find one thing extremely peculiar
in this measure. Parliament, as it
were, presides over the birth of this
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Coramussion. Parliament sustaing this
Commission by sanctioning or approv-
ing moneys that are advanced and
which would be advanced by Govern-
ment to this Commission. And by
keeping a healthy watch on the activi-
ties of this Commission, Parliament, as
it were, performs the function of
Brahma, the creator, and Vishnuy, the
sustainer. But then, I find
Parliament does not come into the
piclure when it is a question of des-
truction. Clause 30 of this Bill lays
down:—

“The Central Government may,
by notification in the Official
Gazette, direct that the Commission
shall be dissolved....”

.and its properties sequestered. 1
do not see why Parliament should
have no hand in such an important
matter. It is a very big organisation
that we are going to bring into exist-
ence and bring into existence after a
great deliberation, Government will
be choosing the members of the Com-
mission after great deliberation. They
will be putting the best men on the
Commission. In the circumstances,
why should Government take up the
untrammelled power of dissolving
this Commission without any reference
toe Parliament? I feel that it would
have been better if this clause were
not' there, because in that case if
Government were to dissolve the

. Commission, Government would have
had 1o come before Parliament for
sanction or with an amending Bill. In
any case, I feel that in any subsequent

- measure, Government should provide
that prior to dissolving the Commis-
sion, Government shall seek the ap-
proval of Parliament.

Other speakers have already shed
light on the other clauses of this Bill.
In the end, I would like to draw the
attention of the hon. Minister to one
thing. Now, it ig just possible that
some Members of Parliament may be
appomted to this Commission by Gov-
ernment. In their case, if they are
appointed, the rules provide for
allowances, salaries and remuneration
in warious forms. If they are

50
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wppointed, they shall be debarred
from membership of Parliament,
because they would be holding an
office of profit. Therefore, n the
United Kingdom, a practice has deve~
loped that in such cases the Bill itself
or the Act itself, which creates a
body and provides for nomination to
that body by Government, contains a
clause that if any Member of Parlia-
ment is put on such a body, he shall
not be disqualified from membership
of Parliament. There is, I know, one
general measure dealing with all sorts
of disqualifications, but that measure
has been in existence for a large
number of years. I do not know if
under the general operation of that
measure the membership of this Com-
mission will also come. If it does not
come, it may be very hard, because
in that case some able Members of
Parliament, who would be doing good
service on that Commission, would be
debarred from its membership, There-
fore, the hon. Minister should apply
his mind to this aspect of the question
also.

I again say that it has been a great
achievement for the hon. Minister. I
am reminded, in the end, of a story
dbout Columbus.

THE VICE-CHAIRMAN (SERI
AxBAR ALl KHAN): Mr. Sinha, may
I request you to please wind up, as
the hon. Minister wants to reply.

Smrr B. K. P. SINHA: I pay my
compliments to him and congratulate
him and I hope that he will continue
to work with drive and energy.

Tee VICE-CHAIRMAN
AxBar AL KHAN): 1 call
Minister to reply.

(SHrT
upon the

Sarr K. D. MALAVIYA: Sir, 1 am
a little upset at the prospect that I
may not be able to deal more leisurely
in reply to many of the very relevant
points raised by my hon. friends here.

Surt H. P. SAKSENA (Uttar Pra-
desh): Is the hon. Minister over-
whelmed with the praises that have
been showered upon him?
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Smu K. D. MALAVIYA: 1 am just
completing, because I have to go
away on a very important public
business tomorrow morning and I am
rather anxious to finish today. Any-
way, it is indeed a pleasure to hear
this patting and encouragement from
the hon, Members who spoke from all
aquarters. Well, I do not wish to men-
tion more about it. I am thankful to
them and I am grateful to them and
it will be my duty to see that the
Oil and Natural Gas Commission
proves worthy of all the Commenda-
tions that it has received from the
House. Now, Sir, I shall take some
of the important points that
been made.

Mr. Singh from the other side was
generally suggesting that more powers
should be conferred on the Commis-
sion and incidentally he referred to
the question that the Minister and
the secretary of the Ministry be ex-
cluded from the Commission. This
point was raised by other hon. Mem-
bers. The position is, as we envisage
it, that this Commission shall consist
of not more than 8 members exclusiye
of the: chairman. We have deliberate-
ly not provided for the qualification
of the members, except the Finance
Member. The Finance Member, we
are quite sure, has to be there in con-
sultation with the Finance Ministry. If
we are sure of any member besides
the chairman, we are sure that there
will be a Finance Member, because
there has to be very close relation
between the Finance Ministry and the
Commission. They are the people
who will finance us. Therefore, that
eould not be avoided. About the rest,
we do not know yet as to what type
of techniciang shall constitute this
Commission. Now, at thig early stage
we are busy mostly with oil-explora-
tion tasks. We want to concentrate
our minds today on oil-exploration,
because that ig the central programme,
duty and obligation of the Commis-
sion, as we see it today. After a
couple of ycars, when we shall have
discovered some oil and proved it, we

-
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shall have to refine it, we shall have
to distribute it. So, at that time we
shall have other sets of technicians.
Today, to put in a clause by which we,
define each and every individual mem-
ber’s qualificationsg will, in my opinion,
be premature. Therefore, we have
left it and as time progresses and our
work multiplies, we shall consider the
qualification of each member as he
comes and joins this Commission.
For the present we are providing for
three members along with the Chair-
man, one of whom will be a finance
member; the other two will be techni-
cians,

5 p.M.

Now, by and large this Commission
shall be composed of technicians, and -
nobody but technicians. The task of
oil exploration will be entrusted to
technicians. I have been the Chair-
man there so far and I do not wish.
to remain as Chairman a single day
longer than is necessary. I entirely
share the views of my hon. friend,
Mr. Amolakh Chand, and others that
a Minister-Chairman does not fit into
the pattern of this technical Commis-
sion. But perhaps in its early stages
under certain circumstances he has to
be there unavoidably. In this transi-
tional period when we have to estak-
lish the correct relationship between
the administrative machinery and the
technical organisation, when we have
to establish conventions regarding the
division of work, for a little time per-
haps the Chairman will have to be
the Minister of Mines and Oil because
he may bc able to facilitate the work;
but the intention is that he will not
stay there for a day longer than is
necessary,

With regard to the profits and
Income-tax clause, clause 29—which
point was raised by my friend Mr,
Amolakh Chand—of course the Com-
mission will have to pay all the taxes
including the income-tax. But, to
begin with, we do not foresee in the
near future that that situation will
arise. For a number of years to come
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perhaps we are going to be a spend-
ing Commission. We shall receive
money from the Government or raise
loans otherw.se, and spend that money
in search and development of oil re-
sources. Whenever such an occasion
arises that we have started making
profits, surely we gshall pay all the
dues to the Government as are due
from any company registered under
similar circumstances.

. My friend, Mr. Amolakh Chand,
then wanted to know what the word
‘otherwice’ means in clause 20.
There. can be many other
which could extend loans or from
whom we could arrange loang besides
the open market. It is no use defin-
ing all those agencies. It means col-
laboration with any party or any bank
or auy other authority which deals
with this business. We could perhaps
envisage conditions in which we may
have to borrow money from such
authorities which do not come actual-
ly under the open market clause.

Then, clause 14(3) reads: “In the
discharge of its functions under this
Act the Commission shal]l be bound by
such directions as the Central Gov-
ernment may, for reasons to be stated
in writing give to it from time to
time.” The object here is to associate
consultants or other such employees
with the Commission. The idea is not
that anyone will be associated as a
member of the Commission. So far
what we have envisaged is that in
the task of oi]l exploration it does
seem necessary to get opinion from
international experts, consultants or a
group of people constituted as a com-
mittee of experts, and then to consi-
der the conditions under which those
groups of consultants or committees
have been invited and pay them the
feas. Now that will be provided for
under the rules. oo

Under clause 15, suggestions have
been made with regard to the pre-
cautions that must be taken by the
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Commiss.on in cases of appoint-
ments. Now, one of the places where
we get stuck up is delays in appoint-
ments. Union Public Service Com-
mission under its own organisational
set-up and the customs that have
grown round it does take some time.
We have found that sometimes it
takes from eight to sixteen months to
find a suitable man through the Pub-
lic Service Commission. That is the
practice which is now going on, and
in all the Corporat.ons or registered
companies which are meant to pursue
an objective of business, appointments.
are needed in a matter of days or
weeks, and the authority, the Corpora-
tion or the company, have got to be
trusted with that sense of responsibi-
lity that they will discharge their
functions so far as appointments are
eoncerned with due care. We have
to be very careful in constituting
authorities under the Commission for
undertaking this task of appointment
and we shall give due attention to
this fact that appointments are not
made in any irresponsible way or in
any such way that will be open to
criticism by this House or any other
section. The limit we have deliber-
ately put as Rs. 2,000 because the pat-
tern of salaries that w:ll have to be
paid to the technicians who will be
required for our work quite frequent-
ly comes under ‘that category. For
technicians, who will be required over
and above that limit the Commission
will have to obtain the sanction of the-
Government. Foreigners may be need-
ed and all sorts of matters may arise,
and so Government sanction is need-
ed for appointments requiring salaries
above Rs. 2,000.

1959 ]

Mr. Sinha raised the question of
splitting up of the organisation and
the relationship that has to develop
between the Commission and its
subsidiaries. He hag raised a relevant
point and I am thankful to him. F
have to state in this connection that
it is our intention, as our work accu-
mulates, to create more organisations
as subsidiaries. They will have to
function in as autonomous a way as
possible, because the very purposa of
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creating those organisations is to en-
trust to them a certain type of work,
a certain quantum of work, and then
to give them power. Now the rela-
tionship between the Commission and
those cubsidiary organisations will be
governed by the type of work that
has to be taken from those subsidia-
ries, and it is the general intention of
thg Commission to give them as much
poWwer as possible.

My friend, Mr. Chettiar, has raised
<ertain important points with regard
to the Bill, and he has also drawn
our attention to certain criticisms
and news items which have appeared
in a section of the press, and he has
read them. What shall I say about
them? All I can say is that no indivi-
dual—I do not want to be
emphatic but with all humility I
would like to state that no indivi-
dual—howsoever jmportant he may
be in any other country of the world
can be expected to influence our Gov-
ernment in any policy or in any mat-
ter. It is our complete freedom to
think for ourselves, to take decisions,
and institutions are always much
higher than the individual. So far as
the interests of a Government are
soncerned, I suppose it is preposter-
«ous to think that they can be influenc-
ed by individuals, more so a foreign
one,

Sarr BHUPESH GUPTA: They can

Sur1 K. D. MALAVIYA: Well, if
individuals make suggestions .

Sart BHUPESH GUPTA: We have
a Minister in West Bengal—the Food
Minister—who is in the pocket of a
handful of hoarders. He is in their

pockets. ‘
TrRe VICE-CHAIRMAN (Surr
AxBAR Arir Kman): Mr. Bhupesh

Gupta, he is not here to defend him-
self. So, T would request you not to
make observationg regarding . . .

. Sart BHUPESH GUPTA: You are
there. . . . . Coo
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Suri RAJENDRA PRATAP SINHA
(Bihar): How can the Chair defend

the Minister of West Bengal? 1 can-
not understand.
/
THE VICE-CHAIRMAN (SHRI

AxBAR ALt KuaNnN): 1 say about per-
sons who are not here to defend
themseives.

Surr BHUPESH GUPTA: Chair was
there in Bengal!

SHrr K. D. MALAVIYA: I can only
speak on the subject which is just
now before us, Sir.

Reference was made by my hon.
friend to a certain news item appear-
ing in the papers with regard to
oil policy, that it is being influenced
by certain individuals in foreign
countries. I can categorically state
that we do not attach importance to
any partisan view from anyone who
is interested in this business, because
the first and the foremost thing
before us is our own interest, our own
policy, and we are concerned only
with the interests of the country.
Here, particularly, some reference was
made to Petroleum Concession Rules.
These rules have been framed by us.
If there were delays in framing them,
they®~ were deliberately delayed
because there wag no necessity of
formulating those Petroleum Conces-
sion Rules earlier. Therefore any
criticism Jevelled by any section of
peuple or authority that there was
delay in framing those rules, is not
justified. It was our concern, and
whenever we thought it proper, we
formulated those rules and they are
for inspection or for the use of any
party, and they are most welcome to
come. inspect and make use of them
if they like. There is no exclusive
tendency in our policy. I categorical-
ly deny that. Our oil policy has been
shaped and moulded according to the
best interests of our country. We
want to conirol oil as much as we
like, because the exploration, produc-
tion, refining and distribution of oil
should be, we are convinced, as much
under the public sector, as much
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under government control, as 1t is
possible for us to keep it. Now, we

.have not adopted any exclusive policy

because as you know, Sir, there are
oil exploration companies which are
functioning in this country—business
companies who have come not only
for distribution and refining, but also
for exploration—and if any foreign
interests want to take an interest in
the exploration and discovery of oil
in our couniry, they are most welcome
to make their own proposals to us,
and so long as it is consistent with
our interests and flows from our
policy, well, every consideration will
be given to such proposals, because
we need people who can come here
and help us in the exploration of oil.
If we need their assistance, we should
welcome them, and we do not' mind,
we do not grudge, the profit that they
would like to take from us, provided
it is a legitimiate profit and it does not
intrulde into the legitimate right that
we consider we have in that profit.
So, it is not a guestion of profit which
prevents us from inviting private
companies to come and try to search
for oil, nor do we want to establish
any exclusive tendencies for any party
outside., But surely, so far as the
Government ig concerned, we have the
right to establish exclusive tendencies
for our own government.

With regard to the negotiations that
are going on for finding out a price
formula for petroleum products, well,
I have stated previously—and I repeat
that statement—that the delay
that is occurring is unfortunate. But
it is a difficult subject. It is not very
easy to find out a formula acceptable
to both the parties, especially a party
which has bkeen working here for
some time. There are obvious diffi-
cult probiems that we are facing. Our
idea is to find out a pattern of prices
which are acceptable to those who are
supplying peiroleum products to us.
It cannot be a one-sided story. There-
fore in such difficult negotiations,
time is consumed. When we started
these negotiations, I personally
thought that they would be finished
earlier and 1 was disappointed a few
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monthg back, I was more disappoint-
ed that we were not reaching certain
conclusions.

Sart BHUPESH GUPTA: Why?

SHrr K. D. MALAVIYA: I think the
solution is perhaps now nearer.

Well, my iriend asked me, “Why?"
It is because we are not agreeing
among ourselves—the two parties
have to agree—to arrive at a conclu-
sion, at an agreement. So far we
have not agreed on the wvarious
aspects—accounting formulas—and
they are under constant examination.
It may be that on some point, our
differences may be quite big; on
others they may not be so big. 1t is
no use my going into those details
just now at this critical stage, Per-
haps, we may very soon find out a
solution. But today. ..,

SHr1 D. P. SINGH: Have the differ-
ences during the last few months been
narrowed down considerably?

Surr K. D. MALAVIYA:' Yes, I am
led to think that the differences are
being narrowed down. It is a ques-
tion of perseveringly and patiently
followirg these negotiations and try-
ing to solve them, and I am confident
that we shall find out a solution. If
I do not find out a solution, then and
then alone have I to come and report
to the House. It may be as soon as
possible; perhaps, it may take a few
more weeks. But, ag I said, I am
really sorry that it is so.

Sir, I do not think there are any
other points {o deal with. I can only
state that in the government’'s pro-
gramme of oi]l exploration and dril-
ling, there is no halting. We are not
doing it haltingly, although there
have been delays here and there.
Perhaps, some of these delays could
be avoided. Bui, as I said in the
beginning, we have been making mis-
takes and are also learning from them.
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Surt BHUPESH GUPTA: Sir, the
hon, Minister said that discussions are
going on and in some weeks we expect
to arrive at some agreement. Well, I
do not know how many weeks you

will take. But in such matters con-
sult the Consuliative Committee .
sometimes. For instance, even if you

do not discuss the matter on the floor
of the House, you can place it before
the Consuliative Committee or discuss
it ty calling members of the different
party together. We would like to
know the position. We read so many
things in newspapers and we have no
doubt in our minds that unnecessary
obstructions are being created by
interested parties in order to frustrate
a proper, amicable settlement. That
is what we feel. We should not be
kept in the dark in such important
matters.

Surr K. D. MALAVIYA: Sir, I have
no intention to keep the House out
of the picture so far as these negotia-
tions are concerned. But in the very
~ nature of things, perhaps, you will

agree that we cannot describe the
details as to what are doing today,
what we will be doing tomorrow or
what we were doing the day before.

Surr BHUPESH GUPTA: No Sur-
render.

Surt K. D. MALAVIYA: Nobody is
going to surrender and we are quite
alive to the interests of the Govern-
ment and the nation, .

Tue VICE-CHAIRMAN (SHRI
AxBar ALl KHAN): The question is:

“That the Bill to provide for the
establishment of a Commission for
the development of petroleum
resovrces and the production and
sale of petroleum and petroleum
products produced by it and for
matters connected therewith, as
passed by the Lok Sabha, be taken
intn ceonsideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
AxBar Arr K#aN): We shall now take
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up the clause by clause consideration
of the Bill.

Clauses 2 to 32 were added tﬁ the
Bill. .

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Surt K. D. MALAVIYA: Sir, 1
move:

“That the Bill be passed.”

THE VICE-CHAIRMAN (SHRI
AKBAR AL KHAN): Motion moved:

“That the Bill be passed.”

SHrRr H. P. SAKSENA: This is the
third reading and I am standing up
to speak, Sir.

. THE VICE-CHAIRMAN
ARBAR Arr Kuan): All right,
Saksena.

(SHRI
Mr,

Serr H. P. SAKSENA: Mr. Vice-
Chairman, my friend the mover
of the Resoiution and the sponsor of
the Bill has been praised from all
directions of the House. My praise
would have been due to him only if
he had come to the House with the
good news of having discovered a
large commercial quantity of petro-
leum, and then alone he would have
deserved my praise, but all the same
I do not want to discourage him. 1
offer my praise with one request. I
want him to come to an end in the
matter of the negotiations with the
petroleum companies—Standard Vacu-
um, Burmah-Shell, ete, so that the
time may come when the consumer,
the poor consumer of our poor coun-
try, will get the kerosene oil of daily
use at a lower price than he has to
pay today. That is all that I have to
request him,

SHRI K. D. MALAVIYA: We are
striving for that and I assure the
House and my hon. friend that that
will come very soon, that we shall °
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have our own oil and the prices will
be reduced very much, to be within
the economic reach of our poor people.

Surr BHUPESH GUPTA: And you |

will have his praise.

Tue VICE-CHAIRMAN
AkBar ALl KnaN): The question is:

“That the Bill be passed.”

(Smrt |
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The motion was adopted.
Tie  VICE-CHAIRMAN (SHR1

AxBaR ALl KHAN): The House stands
adjourned till 11 A.m  tomorrow,
Thursday, September 3.

The: House then adjourned
at twenty-four minutes past
five of the clock till eleven
of the clock on Thursday, the
3rd September 1958,



